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AMEA/ORDER

Per Bench :

This is an appeal filed by the assessee against the order of the Id.
CIT(E), Hyderabad, dated 11/03/2023, passed in DIN & Oder
No.ITBA/EXM/FIEXM45/2022-23/1050630810(1), for the assessment
year 2022-2023.

3. It was submitted by Id AR that the Id CIT(E) was not justified to
reject the application for registration u/s.12AA of the Act on the ground of
non-submission of “Form-10AC and URN” issued by the CPC, particularly
when “Form-10AC and URN” has not been issued and served on the
assessee. It was also the submission that proper opportunity of hearing
was not granted to the assessee. It was the submission that if one more
opportunity is allowed, the assessee would furnish all the evidences for

disposal of the appeal.

4. In reply, Id Sr DR submitted that proper opportunities were allowed
as is evident from the impugned order. It was submitted that the order

passed by the CIT(E) deserves to be upheld.
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5. We have considered the rival submissions. On perusal of the
impugned order it is found that the Id.CIT(E) has rejected the application
of the assessee on the ground of non-submission of mandatory
information i.e. Form No.10AC & URN issued by the CPC, whereas the Id.
AR before us submitted that Form No0.10AC & URN issued by the CPC
has not been served to the assessee. Accordingly, the Id AR prayed that
one more opportunity be granted to put forth the case. Therefore, in the
interest of justice, we are of the view that the assessee should be allowed
one more opportunity to represent its case before the Ld CIT(E) and file
the evidences, as he deems necessary, for adjudication of the appeal.
Consequently, the appeal is restored back to the file of the Id CIT(E) for
fresh adjudication after granting adequate opportunity of being heard to
the assessee. At the same time, we direct the assessee to respond to the
notices to be issued by the |Id CIT(E) and cooperate in finalization of the

appeal.

6.. In the result, appeal of the assessee stands allowed for statistical

purposes.

Order dictated and pronounced in the open court on 26/06/2023.
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